| TEM NO 7 COURT NO. 3 SECTION | I']

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A Nos. 11 & 12 IN

Petition(s) for Special Leave to Appeal (Civil) No(s).29016/2012
(From the judgenent and order dated 31/08/2012 in CMAP No. 754/ 2012 of
The H GH COURT OF JUDI CATURE AT ALLAHABAD)

DWARI KESH SUGAR | NDUSTRI ES LTD. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Appl n(s) for exenption fromfiling OT. and interimrelief and
permi ssion to place addl. docunents on record and permission to file
synopsis and list of dates and permission to file addl. documents)

Date: 17/12/2013 These applns. were called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE C. NAGAPPAN
For Petitioner(s) M. Rakesh Dwivedi, Sr. Adv.

M. Sumt Goel, Adv.
M. N tin Thukral, Adv.
for MS. Parekh & Co., Advs.

Di nesh Dwi vedi, Sr. Adv.

Mani sh Shanker Srivastava, Adv.
Kri shnan M shra, Adv.

Am t Ki shore Sinha, Adv.

Raj Bahadur Singh, Adv.

. Raj Bahadur Dwivedi, Adv.

M. Ardhendumaul i Kumar Prasad, Adv.

For Respondent (s)

ss33%%

UPON hearing counsel the Court nmade the foll ow ng
ORDER

I.A No. 11 is all owed.

Reply to I.A No. 12 be filed in three weeks’ tine.

Post for further orders imediately thereafter.

| [ Charanjeet Kaur ] | [ Vinod Kulvi ]
| Court Master | |Asstt. Registrar



